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(b) the number of those out of the above
against whom criminal cases are pending and
are absconding; and

(c) th, number of those who dfed in
encounters during the current year?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY
AFFAIRS AND THE MINISTER OF
STATE IN THE MINISTRY OF HOME
AFFAIRS (SHRI M. M. JACOB): (a) t, (c)
Information is being collected and will be laid
on the Table of the House.

Pending cases of Freedom Fighters’
Pension

2952. DR. SHRIKANT RAMCHANDRA
JICHKAR; Will the Minister of HOME
AFFAIRS be pleased to
state:

(a) the number of cases of freedom
fighters  pension forwarded by the
Mabharashtra Government which are pending
so far with the Central Government;

(b) the date of forwarding the oldest case
pending with Government;

(c) what ere the reasons for this
delay; and

(d) by when all these cases are
ly to be cleared?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY
AFFAIRS AND THE MINISTER OF
STATE IN THE MINISTRY OF HOME
AFFAIRS (SHRI M. M. JACOB): (a) to (d)
There are in all 9 cases of freedom fighters
pension received recently from the Govern-
ment of Maharashtra and the oldest of them is
dated 9-6-92: The cases are considered
applying the eligibility criteria laid down
unde, the Swatant-rata Sainik Samman
Pension Scheme. 494 RS—5.
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Application from Japanese Nationals for
Indian Citizenship

2953. DR. SHRIKANT RAMCHANDRA
JICHKAR; Will the Minister of HOME
AFFAIRS be pleased to state:

(a) the number of cases of Japanese
Nationals who have applied for Indian
citizenship which are pending with
Government;

Ob) what are the reasons for their
pendency;

(c) th, date of receiving the oldest case
pending with Government; and

(d) by when these cases are likely to be
disposed of?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY
AFFAIRS AND THE MINISTER OF STATE
IN THE MINISTRY OF HOME AFFAIRS
(SHRI M. M. JACOB): (a) to (<A) Eight
applications of Japanese nationals for Indian
citizenship were received on 20-7-92. These
cases will be decided as soon as prescribed
formalities are completed.
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